Annexure – 3

COPY OF MEDIATION REFERRAL ORDER

Case Name and Number(s)


This Court  having conferred with the parties and having determined that this matter could benefit from mediation, and pursuant to Section 89 of the CPC, Orders that the following persons shall attend mediation as provided by the Court at no cost to the parties :

------------------------------------------------------------------

------------------------------------------------------------------

--------------------------------------------------------------------

-------------------------------------------------------------------

           The Mediation will be conducted by a specially trained judicial mediator.  It is made clear that the proceedings in the Mediation are confidential and if the case is not settled, it will not affect the merits of the case.

             If a settlement agreeable to the parties is reached, the terms shall be recorded by the mediator and signed by the parties and their counsel and returned to this Court for entry of an Order.

             If no settlement is reached, neither the parties, the advocates nor the mediator may disclose to this Court anything that was discussed at the mediation.

             The parties are directed to appear in the Mediation Centre Room No. 325 on __________  at ____________a.m./p.m.

                                           Signature of Judge: ______________________

                                                               Date :  ______________________ 

___________________                             ____________________

Signature of plaintiff                                      Signature of Defendant

